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N•ne.k Ram he.d filed this civil suit in the 

court of Additionw.1 Munsif, Je.ipur west, Je.ipur for 

perm«nent injunction to the respendents not to revert 

him from the post of P.W. Mistri. The suit he.s been 

tre.nsferred to the Tribune.lU/S 29 of the Admin.istre.tive 

Tribun•ls Act, 1985. 

2. The e.pplicant w•s initiii.lly ilpp0inted -.s 

Gangm•n in Western R•ilway on 14.7.67. He we.s 

promoted to the Keym•n w.e.f. 1.9.69. He w•s 

theree.fter pr©moted &S Mate in Construction Wingh 

w.e.f. 21.1.70 to 31.10.70 vide order Gi,,"!;i Annexure-1. 

Vide order d~ted 30.3.71 he we.s reverted from 

construction Wingh to Open Line Wingh. Vide Order 

d~ted 16.1.73 (Annexure A/2) he WilS tr•nsferred to 

the Construction Organis&tion •s P.W. Mistri • 
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on 26.8.81, he filed • suit •pprehending his 

!eversion from the pest of P.w. Mistri. The 

respondents h•ve in theirreply stated that the 

•PPlic~nt h•d been •ppeinted •s M•te in the 

Construction Organis•tion by tr•nsfer. The order 

of tr•nsfer (Exh.A-2) d~ted 16.1.73 cle«rly 

stipul•ted th•t his lien will be m•int•ined in the 

Open Line Wingh -.nd he will be returned to th•t 

Org~nis•tion •s •nd when his services •re not 

required by the Survey and Construction Org•nisation. 

The •Pplicant w•s •!lowed to continue •s Mistri 

in the Construction Org•nis•tion by virtue of the 

st•y order issued by the le•rned Addition-.! M.Insif 

d•ted 13.8.82. 

3. We have he•rd the learned counse 1 for the 

piirties. 

4. It is cle•r from the order d«ted 16.1.73 

(Exhibit A-2) filed by the applic•nt himself that 

he had been promoted as P.w.· Mistri by transfer in 

the Construction Org•nisation and he w•s li•ble 

to be reverted to the Open Line Organis-.tion where 

his lien w•s maint•ined. An officiii.l who is posted· 

by tr•nsfer in •nother Org~nis•tion h•s no right 

to cmntinue in th•t Organisation indefinitely •nd 

is liable to be reverted to his parent Organisation. 

He will be entitled to m&int•in his seniority in 

his p•rent Organisation •nd would be eligible for 

promotion in his p•rent Organisation on the b&sis 

0£ seniority in thtit Org•nis&tion. 

5. In view of the •bove, there is no force 

in the T.A. •nd the s•me is •ccordingly dismissed. 

6. P•rties to be•r their own costs. 

\fh"'.~ 
(13 .fi .MAHAJAN)[/ j 
Member (Admn.) 

Sh&shi/ -----


